- Smt.Umiyaben Chunilal Rana,

IN THE CENTRAL ADMINISTRATIVE TRIBUNAL,
MUMBAI BENCH, MUMBAI.

ORIGINAL APPLICATION NO.500/200t.
ORIGINAL APPLICATION NO.501/2001.

Monday , this the' 3rd day of Febﬁya?y, 2003.
f‘ T
o /S
Hon'ble Shri G.C.Srivastava, Member (A) P
£ e

Original Application No.500/2001. - | | RO

Satyam Apt., Room No.407, . A," ' o |
Kachigam Road, - L : i
B/h Human Temple, e : a , -

vapi. S ' 2 ...Applicant.
(By Advocate Mr.K.R.Yelwe) U ,

Original Application No.501/2001.

Smt.Bhanumati U.Patel,
C/o. Smt. U.C.Rana,
Salyam Apartment,

Room No0.407,

Kachigam Road, ,
Behind Hanuman Temp]e : o ‘

Vapi. g - ...Applicant.-
(By Advocate Mr K.R.Yelwe) ‘

~T

1. Union of India through"
The Adminjstrator,
Union Te PmEOVy of Dadra Nagar Haveli,
Silvassa. ™
The Secretary to the Govt. of India,
‘Ministry of Human Resources Development,
.~ (Department .of .Education),
Curzon Road Banades, '
New Delhi. . ... .Respondents.
(By Advocates Mr.V.S.Masurkar for R 1
and Mrs. H. P. Shah for R-2).

[ah)

O R D E R (ORAL)
G.C.Srivastava, Member (A).
Heafd Mr.K.R.Yelwe, Learned Counsel for the applicant and
Learned Counsel Mr.V.S.Masurkar and Mrs.H.P.Shah for Respondents
No.1 and 2 respectively.

In these' two OAs, the apd1icants who retired as Primary

Ny

School Téachers from the service of the Respondents on 31.3.2000

[a)
« e



.
AN Ry i i AN bl -
R '3,77 ' -;\‘-&[:- R R I, ek tat
SR AN T e LR
.

2 5 LATEL R D LI . o e a .
EVRIRI PN T TSR e

~2-~

and 30.6.2001 respectively are aggrieved on account of not

. . : . 4 '
counting the per1od of service rendered by them w.e.f. 6§.10.1964

;o 31.5.1974 for the purpose of'pension. Learned Counsel for the

applicant submitted before the Bar that in case of certain

4co]1gagues ’6f the applicants/ this period has been allowed to be
.countéd_for the burposé of péﬁéion by’ the Government of Goa,
while in their cases they ﬁ%ve been discriminated and this period "

C)éﬂ/" hag; been: deducted from the to}a] qua11fy§ng service, thereby

' putting the applicants fé 1ossib7/way of pensionary benefits. H;u}
\ ~had also submitted th?i the applicants -had givén repfeSentations‘q
dt; 11.4.2000 and"18- .QQOp, but no action seems to have been
taken by the Respo?ﬁe eithér to decide the represeqtation or

to count the Deriﬁqﬁisy_the purpose of Pension. He has submitted

that the applicants @}11 bé satisfied if the Respondents consider
- / .

the represent t1o and decide the same within a prescribed time
/

by -issuing spedking ordef.
b4 .9 D?\g

3. Thg Leaﬁngﬂ Couhsel for the Respondents have stated that

the reprdsentations /to be decided finally is by the Ministry of

Human Resources DDéCe]opment (R-2) and the Department has
Cendr- ' d

actually no rol@ exCept to communicate the decision taken in‘this{
regartl. However, g;ey have no objectjon, if directions are given
to consider: the representations given by the applicants and

' decide the same/on merits. |
4.. Under Ahe circumstances, the Respondent No.2 is directed
to .consider, the representation dt. 11.4.2000 and 18.7.2000
submitted by the two applicants in the above two OAs and decide

v the same as per extant rules and regulations and pass a speaking

.3.
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.order under intimation 'to”tﬁgjapp}féants concerned. This shall

'moﬁths from the date of receipt

Vi .

be done within a Deriodnéfciggf

.
s

.of a copy of ,this;‘orderv/ With the above directions, the OAs

-standg’ disposed of”wf%?\ng/ﬁfders as to costs.
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